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. No. 616/Vidhayee and Sansadiya Karya/2005
" Dated Dehradun, November 11, 2005

in pursuance of the provisions of Clause (3) of Article 348 of the Constitution of India, the
Goverrior is pleased to order the publication of the Uttaranchai State Commission for Women Act,
2005 {Uttaranchat Adhiniyam Sankhya 28 of 2005). -

As passed by the Unaranchal Leglslative Assembly and assanted to by the Governor on
- November 9, 2005, R

THE UTTARANCHAL STATE COMMISSION FOR WOMEN ACT, 2005
o  (Act No. 28 oF 2005)
To constitute Uttaranchal State Commission for Women to provide for the
matiers connécted therewrth orincidental thereto

Axn
Acr

Beit enacted by the State Assembiy in the Fity sudh year of the Republic
of India, as follows:- . , :
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Short title, Bxtent |,

and Commence-
ment

Definitions 2.

Constitution of

the Commission

for Women

Term of office and 4.

conditions of scr-
vice of Chairper-
son, Vice-Chair-
persons and Mem-
bers

Chapter-1
Preliminary

(1) This Actmaybecalled the Uttaranchal State Commission for Women Act, 2005.
{2) Itexiends to the whole State of the Uttaranchal.

(3) It shall come into force on such date, as the State Government may, by the
notification in the Official Gazette, appoint.

In this Act, unless the context otherwise requires—

(8) “Commission” means the Uttaranchal State Commission for Women consti-
futed under section 3;

) “Member" means a Member of the Commission and include the Member-Secre-
tary;

(c) “Other Backward Classes of Citizens” means such classes of citizens as de-

fined in the Uttaranchal State Public Services'(Reservation for the Scheduled
Castes, Scheduled Tribes and Other Backward Classes) Rules, 2002;

(d) “Women®includes a girl or a juvenile.

‘ Chapter-2
The State Commission for Women

(1) The Stats Government shall constitute a State body to.be knowr as the
Uttaranchal State Commission for women to exercise the powers conferred
on and to perform the functions assigned to i, under this Act.

() The Commission shall consist of--

(a) a Chairperson committed to the cause for women, to be nominated by the
-State Government having a degree of any in any discipline University estab-
lished by law in India, or any equivalent recognized gualifications;

(b} two Vice-Chairpersons one each from every Division fo be nominated by the
State Government who have suificient experience in the field of uplifiment of
women and their welfare activities, and possessing a degree in any disci-
pline of any University established by law in India or any equivalent recoeg-
nized qualifications;

{c} eighteens members,at [zast one from each district, who have worked for
upliftment and welfare of women and possessing a degree in any discipline
any University established by law int india, or equivalent recogmzed gualifica-
tions:

Provided that at feast one member each shall be from amongst per-
sons belonging to the Scheduted Caste, the Scheduled Tribes, Other Back-
ward Classes of citizens and minorities respectively;

{d) a member-secretary to be nominated by the State Government, who is an

lady officer not below the rank of Special Secretary and who is a member of

"a Civil Service of the State or of an All India Service or holds & Civil Post
under the State with sufficient expertienca.

(1) The Chairperson, Vice-Chairpersons and every Members shall hold office for
a pariod of three years from the date in enter upon her office.

(2) The Chairperson and Vice-Chairpersons should be of at least 35 years of

age and the Member should be of at least 25 years of age at the time of
holding her office.

{3) The Chairperson or the Vice-Chairparsons or a Member (other than Member-
Secretary) may, by writing and addressed to the State Government, resigns
fram the office of Chairpersons or the Vice Chairpersons or, as the case may
be, of lhe Member at any time.
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(4) The State Government shall remove a person from the office of Chairperson
or Vice-Chairpersons or a Member, it that person-—-

(a) becomes undischarged insolvent;

®) gets conviéted and sentenced to smpnsonment for an offence which in
the opinion of the State Government invelves moral turpituds;

benores of uncound rind and extends so declared by a competent
court;

refuses te avt or becomes incapable of acting;

is, without ob'taining' leave for absence from the Commission, absent
from three consecutive mestings of the Commission; or

{ inthe opinion of the Siate Government haé’&a abused the position of
Chairperson or Vice-Chairpersons or Member as to render that persons
contiruanes in office detrimental to Gispublin interests or the continu-
ance of such persons as Chairperson, Vca«Ghalrpersons or Member is
otheiwice improper o iireievant

Pm\rded thiat o persons shal! be refmoved under this clause until
that person has been given a reasonatifé opportunity of baing heardin
the matter. .

(5) A vacancy saused under sub- section or otherwise shall be filled by fresh
_nomination 2nd the person so nominated shall hold office for remaining
“period of the post of that person agamst who.:e 'vacancy such persan has
beennominated.

{6) The salary and allowances payable fo, and other terms and conditions of
service of the Chairperson, the Vice- Chalrpersons and other Members shali
be such as may be-prescribed.

(1) The State Govarnment shalf provide the Commrseton with alaw expert and
two advisers, such officers and employees as may be nécessary for the
efficient pen‘ormance of the fumetions of the Commission under this Act.

(@) The salaries and al!owancns payable to, and other terms and conditions of
services cf thie Member-Secretary, the officers and the employees appointed
for the purpose of the Commission, shall be such as may be prescribed.

The salaries and allowances payable to the Chairerson, Vice-Chairpersons
and Members and the administrative expenses, including salaries, allowances
and pensions payable to the officers and other empioyeas referred to in secticn
5, shall be pait out of the grants referred to in sub-section (1) of seciion 10,

No act or proceeding of the Commnssaon shall be invalid on the around merely of
the existence of any vacancy or defect in the consitution of the Commission.

' {©

@
&

(1} The Commission shall mest at such time and places, as and when neces-
sary, as the Chairpergon may thini fit.

{2} The Commissian shall reguiate its own proceotye and the procedhre ofthe
committees thereoi.
(3} Allproceedings of the Commission shall be authicanted by the joint slana-
. tureof the Chairperson and the Meniber-Secretary. _

{4) The Commission may constitute committees from tims to time for execu-
tion of special cases as per requiremant. The Commission shall be empow-
ered fo associate such persons as members of these committees who are
not the members of Commission, in sich numiber has it may deem fit and
the persons so associated will have the right to be present in the meetings
of the commitise and to take pan“ in its proceedings, but they will not have
rightto vote.

{8 The person’s so associated shall be entitled to receive such allowancss for
attending the meeting of the committee, as may be prescribed.
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Chapter-3-
Functions of the Com_m_ission

(1) The.Commission sh_ell peﬁom all or any otherfunc;ions:. namely--

invdstigate and examine all matters relating to safeguards provided for
women under the constitution and other laws;

present to the State Governmant annually and at such time as the Com-
mission may deem fit, reports upon the working of those safeguards;

make in such reports, recommendation for effective implementation of
those safeguards for improving the conditions of womenn;

review, from time to trme. emstmg prowsmns of the constitution and
other laws affecting women and recommend amendments there to so
as to suggest remedial legislative measures to meet any lacunae, inad-
equacies or shortcomings’in such Ieg'isla_tiops ;

take up cases of violation of the provisioos of the constitution and other
laws relatlng to women wnh the appropnate authormes

look info subjects and take sumoto notice- of the matters relating to--
(One) deprrvatlon of women's rights, = »: )
(Two) non~1mplementalzon of laws. enacted to provide protection to women

-and also toachieve the objective of equamy and development,

(Three) non-cOmpllanoe of policy de_mssons, guadehnes or instructions
atmed at mitigating hardships and ens'orin'g weliareand providing relief
to women, and to take up the i issues’ ‘arising out ofsuch matters with
appropriate authorities; :

call for special studies or investigations into specific problems' of situa-
tions arising out of discrimination’and atrocities against women and
identify the constrains so as to recommend strategies for their removal,

undertake promotianal and educational research-so as to suggest ways
of ensuring due representation-of womern in all spares anc identify fac-
tors responsible for impending their advancement, such as, take of ac-
cess to housing and basic services inadequate support services and
techno[ogies for reduclng drudgery and oocupanona] health hazards and
fori mcreas:ng their produeing; - S . -

participate and advice on the planmng process of scgio-economic devel-

-opment of women;

evaluatethe progress ofthe development of the women under the State;

inspect or cause to be inspected a jail, remand home, women institu-
tions »or other place of cusiody where women are kept as prisoner or
otherwise and take up wnh the concerned authorltles for remedial
action, if found necessary;

fund lmganon involving issues aﬁecnng a large body of women.

coliect information relating to offences against women, including offences
pertaining to child marriage, dowry, rape, abduction, eveteasing and

‘immoral traffic of women and the cases of medical negligence
'lnoonﬁnment or westernziation or child birth in entire State or in any

pamoular area of the State;

coordmate with State police cell or regional police cell for dealing with
cases relating to atrocities against women and ta mobilize public apin-

" ion in the entire State or any particular area of the State so as to assist

()

for promptly informing offences of such atrocities and to investigate them
andin creahng atmosphere agamst the offender;

‘seek assistant of any voluntary organization registered under secllon
16 in performance of its functions;
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® any other maﬁer which -r_n'ay be referredto it by the State Government.

(2) The State Government shall cause the report of the Commission to be laid
before the State Assembly alongwith a memorandum.explaining the action
taken or proposed to be taken and the reasons for the non-acceptance, if
any of, any of such recommendations. :

(3) The Commission shall, while investigating any mattar referred toin clause
{a} and sub-clause {i} of clause (f) of section 9, have all the powers of a Civil
Court trying a suit and in-particular, in respect of following matters, namely—

{8} summoning and enforcing the attendance of any person of the State
. and examining him own auth; . .

{b) requiring the discovery and production of any document;
(c} receiving evidence on auth;

(d) requisitioning any publrc document or copy their of from any court or
‘office; :

(e rssumg commissrons for the éxamination of witnesses and documents;
and - .

{h any other mattar which may be prescribed.

] Chebter-c‘.
Finance, Accountant and Audit

(1) The State Government shall after due appropriation made by the State
Assembly by law in-this behalf, pay to the Commission by way of grants
such sums of money.as the State Government may think fit for being uti-
Ilzed for the purposes of this Act.

&) The Comm:ssron may spend such sums as it think it for performing the
functions undér this Act and such sums shali be treated as expenditure out
of the grants referred to in sub-gection (1)

(1) The Comrnission shall maintain proper accounts and other relevant records
*-and prepare Annual Statement of accounts in such form as may be prescribed.

(&) Theaccounts ofthe Commission shall be audrted annually by the Director,
Local Funds Account, Uttaranchal.

The Commission shall prepare in such fofm and at such time, for each finaricial

power, as may be prescribed, giving a full account of its activities during previ- -

ous financial year and forward a copy thereof to the State Government.

The State Government shall cause the annual to be report Audit iogether with a
memorandum of action taken on the recommendation contained therein, and
the reasons{or the non-acceptance, if any, of any of such recommendation and
the Audit Report to be laid as soon as may be after the reports are received,
before the State Assembly. -

Chapter-5
Miscellaneous

Chairperson, Vice-Chairperson, Members, Member-Secretary, Officers and
Employees of the Commission shall deemed to be public servants within the
meaning of section 21 of the Indian Penal Code, 1860.

The State Govemment shall consultthe Commlssron on all major policy matter
affecting women,
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Registration of 16. (1) Any voluntary organization engaged in welfare activities of women, desirous

Yoluntary Organi-
zation

Frotection of
action shall taken
in good faith

Power to make _'fa
Rule

@

@)

(4)

®

to-assistthe Commission in performance of its functions may apply for reg-
istration to the Commission in the prescribed manner.

Trie-Commission may, after sahsfymg itself regarding importance, 1ole and
utility ‘of such organization in the society, registered such orgarization in
such form and in such maniier as may be ;rescribed.

The Comimission shall make availabls the iist-of the organizaiions raytsier
under this section to any court, authority ¢ or person if requued 50 t‘\f such
court, authtority or person.

The Commission may cancel the registration"of any organizaticn for the
reasons to be recorded in writing afier giving' reasonab!e apporturity hezring
to such organization.

The decision of the Commission under sub-section (4) shali be final.

7. No suit, prosecution or other legal procecding lie against any person for zry Act

done or intended to be done intended in gond faith in pursuance of the provisions
of this Act or the Rufes made thereunder.

(1)
@

(3)

-

Power 1o remove {9,

difficulties

Repeal and Saving 20,

(1)

(@):.

(1)
@

The State Government may, by notification, make rules for carrying aut the
provisions of this Act,

In particular arid without pre,udlr;e o the generajly of foregmng powers, such
rules may provide for all any of the foliowing matiers, namely :--

(a) Salary and allowances payabie to, and the other terms and conditions,
of the Chairperson, the Vice-Chairperson, and Members under suh-sso-
tion (6} of section 4 and of Member-Secretary, the oificers and other
employees under sub-section (2} of section 5;

{b) Any matter under clause (f) of section 9,
(c) The form, in which Annual Report is to be prepared under section 12;
(d) :The fees tobe prescribed for any purpose of the Act;

,'(‘e)_ Any o‘(her matter which is requnred 1o be, or may he preacnbed

Every rule made under this Act shall be laid, as soon as may be after it is
made before the State Assembly, [fttie State Assembly agree to maks any
amendment in that rule, then the rule shall thereafter be effective in such
amended form, but such amendment shia'l be without prejudlce tethe validity of
anything previously done under that rule. .

if there arises any drfﬁculty in giving effect to the provisions of this Act, the
State Government may by such order, not i in cons:stent with the provision of
this Act, remove that difficulty:

Provided that no such order shali be 'nadn qﬁerthe expiry of two years
from the commencement of this Act.

Every order made under s.Jb-qectron (1) shall be laid artar beiny Issued,
before the State Assembely. .

The Uttar Pradesh State Commissior fir Wamen Ac’f 1997 is hereby re-
pealed in the context of Uttaranchel.

Notwithstanding such repeat anything dane or any action taken under the
safd Act shall be deemed to have been done or taken under the con'aspend-
ing provisions of this Act.

o ' Bv Order,

U. C.DHYANI,
Secretary.
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